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(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-
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(6) 1 give herein below the details of lisbilities’ dues to public financial institutions and government :-

{Note: Please give separate details of name of Bank , institution, eatity or individual and amount for each item)
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(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate
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3. | Name of the Political party which set up the
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VERIFICATION

L, the deponent, sbove named, do hereby verify and declare that the contents of this affidavit are true and correct lo the

EI of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
lere that : :

(n) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

th) L my spouse, or my dependents do not have any asset or ability, other than those mentioned in ftems 5 and 6

above,
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~Note: L-Affidavit should be filed lnnest By 3.00 VM on'the-last date of filing nominations,

2 Affidavit siald be sworn before &n Lath Commissioner or Mayistrate of the First Class ur hefore 8 Notin
Publiz,

3 All columns should be filled up and 1 column to be left blank If there s no Information ko furnish in respue] ol
any item, either “Nil" or “Not aplicable”, as the case may be. should be mentioned
4. The affidavit should be efther typed or writen legibly and neatlv.
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